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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
{ , -
i Mm.A. No. 594/94 in
4 0.A., No., 716/91. Pt, of Decision : 4-8-1994,

1. Union of India, rep. by
its Secretary,
ministry of Defence (Nayel Wing)
Nsu Delhi - 110 001.

2. The Chief of Naval Staff,
New Delhi - 110 OO1.

3. The flag. OfFPicer Commanding-in-chief,
Eestern Naysl Command,
Visakhapatnam - 530 014,

4, The Admiral Superintendant,

Naval Dockyard, '
Visakhapatnam. ' se Applicants.

Vg

Smt. Gollavilli Lakshmi «+« Respondent,

Counsel for the Applicantg : Mr, N,V. Ramana, Addl.CGSC.

Counsel for the Respondent : Mr. M.P. Chandra Mouli

CORAM:

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JuDL.)

THE HON'BLE SH21 A.B. GORTHI : MEMBER ( ADMN. )
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

»

HYDERABAD BENCH : AT HYDERABAD

DA_716/91, Dt, of Order:18-1-94,

Smt.Gollavilli Lakshmi

see oAPPlJ‘.C&-ﬂt
Vs,

1« Union of India rep. by its Secretary,
Ministry of Defence (Naval Wing),
New Delhi=-110 001,

2. The Chief of Naval Staff,
New Delhi=110 001.

3. The Flag Officer Cowmending~in~Chief,
Eastern Naval Command, Visakhapatnam=530 014,

‘4, The Admiral Supsrintendent, Naval Oock

Yard, Visakhapatnam,

esesRegpondents

Counsel for the Applicant : Shri M.P.Chandramouli

Counsel for the Respondants : Shri N.U.Rémana, Addl.CGSC

CORAM:

THE HON'BLE SHRI A.B.GORTHI : MEMBER (A)

THE HON'BLE SHRI T .CHANDRASEKHAR REDDY ¢ MEMBER (23)
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. DA, 716/91 . Dt, of Decision : 18.1.%4

I As per Hon'ble Shri A.B. Gorthi, Nambar\(ﬂdmn.) 1

~ Tne applicant is the widow of Late G. Appa Rao
who was smployed in the Naval Dockyard, Visakhapatnam

as 8 Casual upnskilled labpurer, His ggrvices uere

regularisaduith effect prom 3.10.79., UWhile he uaslin

servica.hs died on 13.3.1989, The applicant requested
therauthuritias concarned for giying her appointment

oh compassionatelgrounds vide'hgr latter dt. 25.5.88.

Her request yas turnad down by the respondents vida
théif latte; dt.731.5.1989 on the ground, that fﬁa
applicanf's husband ua# not a reqular employee of the
gst8blishment but was only holding continuous casual post

at the time of his dgath.

2, - A similar case had come up earlier before the

‘Tribunal in DA 498/88 which was decided on 1.1.1991.

Relsvant portion of the judgsment is reproduced below:-

8)The order shouws that the services of the husband'l
of the petitioner wvere regulerised by the respondents
and it is also stated that he was entitled to the
bensfits as admissible to regular industrial amployaés._
In the counter it is stated that such casual parsennsl
(as the applicant) will be entitlad to all benafits as
for regular employees yiz., fixation of pay, apnual
increments, leaye, pension, end gratuity, medical .
attendance etc., excepting seniority, probationary
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CELL e I T g E0UUe T Bribes Pk b
Capy tos=-
ety Bl ol gt o g YT mats o,
- : 1ﬂ Secretary, Ministry of De?ence(Naual Wing), Union
VI U cuE%svuw b @0 i6f sIndia, New.Delhi-001,

R TR ;au;~g‘%:'3253 Themﬁhiéﬂrcf“NaVak-&taﬁf, New Delhi=001.

atoaetn oot g f.3i3w! The Flag.OPficer. Commanding-in-Chief, Eastern
P ) - - Naval Command Uzsakhapatnam-014.
:fﬁ ek e _t"f’ii_.'-”‘“" Lo tl‘.;';-‘_';‘. g ).{ ST P N gty
] : - 4, The Admiral Suparlntendant, Naval Dockgpard,
S TN S VRN CR Y R Uisakhapatnam;r‘ SRR

ifﬁgxh~;;ni SIS GHLaTor QE aﬂfﬁ One. €opy,»tg Sri, MiPeChandra mouli, advocats,
A R ‘ Aduocates Assoc1at10ns, High Court 8u11d1nga, Hyd,

A o UL prars To ABLE T wese s L0 mames are
" De Bna COpy to Srl. N.V Ramana, Addl. CGSC CAT, Hyd,.
o 1_‘5, RSN - S AT § AL S

7 Gne capy to lerary, CAT Hyd.
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period and grant of quasi permanent status.
This shousAthat,tha.raspoﬁqents wanted to give
.al1-the financial penefits and welfare bensfits

',Zlika madicel gt+endence to such pgasu8l gmployees.

S It would, therefors, be logical to extend the social

sacu;ify benefit like gumpassionata ground appointment

tb tﬁe déﬁéndaﬁts (ihitha.euant of the dgath of such
‘6casual amployea) also. - This is perhaps the intention

of tha term etc., apter the list of benefits ayailable

to such casual Employaes.

(b) In visu of the Paragoing, wa fesl that the
applicant is entitled to compassionate appointmant
and direct the respondents to consider the case of
the applicant for appointment compassionats grounds

consistant with her qualific;tiung.
(¢) The application is agcardinély allowved.

No order as to Costs, N
K The prespondents in their gounter arfidaﬁit-haue
stated, that they would consider the cagse of the applicant
aléo in agcordance with the dirsctions contained in the
judgement in OA No. 438/88, -In view of the aséuranqa given.
by the respondents, this epplication is allowed with a
direction te the respondents to consider ths casa of the

applicant for 3ppointment on compassionate grounds on merits

{@ithin a period of 3 months from the date of communication

of this judgement,

da No order as to costs.

(T CHANDRASEKHARA REDDY)Y (A.B. GORTHI) f

‘MEMBER {(2JUDL.) , MEMBER (ADMN,) ¢

~ ated : The 18th January 94,
%UicEaEea in open cuurf‘ ig*ﬁ%b-mafg

spr S 27 R G conld.-






